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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 203 OF 2021 

In the matter under Section 18( 1) read 
with Sections 14 & 15 of the national 
Green Tribunal Act, 2010; 

AND 

In the matter of Report of Joint 
Committee dated 17-01-2024; 

AND 

,:~: .. .,.,,._. ... . -~ 36 I b 3 )~ 

In the matter of: Reply on behalf of Shri 
Girdhari Lal Chawla and Sons through 
Rishi Chawla, for Benipur and Kaitha 
Lakhanpur Washing Plants shown at 
Serial # 9 and 16; 

AND 

I 
! 

* . 
. ·1 
c'( 
,, . 
-~:--. 

• ·---·--··· •• 

IN THE MATTER OF: 
Devidas Khatri 

S/o Shri Nanad Kishre Khatri 

R/o 239,Laxmi Nagar, 

Behind Mangori Walon Ki Bagichi, 

Brahmpuri, Jaipur 302002 

Email: adv .anoop10@gmail.com 

Mobile no.9928000061 

Versus 

.... Applicant 
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1. Union of India 

through its Secretary, MOEF&CC, 

3rd Floor, Prithvi Wing, Indra 

Paryavaran Bhawan, Jor Bagh, New Delhi-110003 

Email :tapka.jigmet@gov.in, 

Phone 01124695274 

2. State of Uttar Pradesh 

through its Chief Secretary 

Govt. of U.P. 101 Lok Bhawan, U.P. Civil 

Secretariat, Vidhan Sabha Marg, 

Lucknow 226001 

scup@nicoin Phone 0522-2238212 

3. Central Pollution Control Board 

Through its Member Secretary 

Parivesh Bhawan, EBO-cum-Office Complex 

East Arjun Nagar, Delhi 110032 

Mscb.cpcb.in Phone 011-22303655 

4. Uttar Pradesh Pollution Control Board 

Through its Member Secretary 

Buolding N. TC-12V Vibhuti Khan, 

Gomti Nagar, Lucknow, Uttar Pradesh 226010 

ms@uppcb.com, Phone No. 0522-2720895 

5. Department of Geology and Mining, 

Uttar Pradesh through Principal Secretary, 

, .. -:11:,,• .._ Geology & Mines, Government of Uttar Pradesh, 

1,~. l?f!>- Khanij Bhawan 27 /8 Raja ram Mohan Roy Marg, 
f 

j . , . cknow - 226001 

,'t • A1,_11 
\ Pr-

t"'i R~g .. 
·•,t~~ 
·t;;i,::-: 
·.JJ!'► .,. 

---,~:-.~.~:... _,.:r,.,,.'.,? 
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6. District Collector, Prayagraj (U.P.) 

Dwarikapuri, Old Katra, Prayagraj, 

Uttar Pradesh 211002 

dmall@nic.in, Mobile No.954417517 

7. Medical Health and Family Welfare Department 

through Principal Secretary 

1st Floor, Lal Bahadur Shastri Bhawan, 

Uttar Pradesh Secretariat, Lucknow 

.... Respondents 

I, Rishi Chawla, s/o late Ramesh Chandra Chawla, 

aged around 43 years, resident of 87 Darbhanga Colony, 

Allahabad presently at Prayagraj do solemnly affirm on 

oath as under: 

1. I am the Proprietor of M/s Shri Girdhari Lal Chawla and 

Sons (hereinafter referred to as "the Project Proponent") 

and I am well conversant with the facts of the case and 

as such I am competent to swear the present affidavit on 

my behalf as well as on behalf of M/s Shri Girdhari Lal 

Chawla and Sons. 
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2. That the deponent has gone through the Report dated 

17-01-2024 filed by the Joint Committee in compliance of 

Order dated 06-11-2023 in O.A. No. 203 of 2021, and 

the deponent denies allegations made therein save those 

which are expressly agreed to below. 

3. That at the outset it is submitted that the Petitioner filed 

an Original Application bearing O.A. No.203 of 2021 

before this Hon'ble Tribunal. It was sought that the 

respondent authority be directed to stop the illegal 

mining activities of Silica Sand in the area located in the 

Shankargarh Block and nearby area with immediate 

effect and other reliefs. 

4. That so far as Joint Committee Report dated 17-01-2024 

('the impugned report') is concerned, it is submitted that 

the Project Proponent has fixed one Washing Plant each 

at Village Benipur and Kaitha Lakhanpur, Shankargarh 

Block, District Prayagraj having one each borewell, which 

has been dug out for running washing plants in 

- -------------
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washing plant facility is designed to remove impurities 

and contaminants from silica sand. The washing plants 

use various techniques, including scrubbing, washing, 

and rinsing, to remove impurities such as clay, silt, and 

organic matter. 

5. That a perusal of the report dated 17-01-2024, the U.P. 

Pollution Control Board (hereinafter referred to as "the 

UPPCB") has shown the presence of two washing plants 

at Serial #9 and 16 of Annexure E at Village Benipur and 

Kaitha Lakhanpur, Shankargarh, Tehsil Bara, District 

Prayagraj. The details of two washing plants are as 

follows: 

(A) BENIPUR WASHING PLANT SHOWN AT SERIAL 

#9 OF ANNEXURE E OF THE REPORT DATED 17-01-

2024:-

6. That so far as the Benipur washing plant is concerned, it 

is submitted that the washing plant is in complete 

compliance with all regulatory provisions. The UPPCB had 
f 

issued consent orders dated 30-..,07-2020 under the 

provisions of Air (Prevention and Control of Pollution) 
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Act, 1981 and Water (Prevention and Control of Pollution) 

Act 1974 (hereinafter referred to as "the Air and Water 

Pollution Act") in the name of Project Proponent for 

Benipur washing plant. The consent orders were valid for 

the period commencing from 29-07-2020 to 31-03-2023. 

The consent orders were issued for 15 Metric Tones/ Day 

Silica Sand. Copy of the CTO dated 30-07-2020 for 

Benipur Washing Plant shown at SI. # 9 is being annexed 

herewith and marked as Annexure # R-1 to Affidavit. 

6.1. That by another communication dated 06-04-2023, the 

UPPCB further granted consent order for Benipur 

Washing Plant for the capacity of 50 Metric Tones / Day, 

which is valid from 06-04-2023 to 31-03-2026. Copy of 

the CTO dated 06-04-2023 for Benipur Washing Plant 

shown at SI. # 9 is being annexed herewith and marked 

as Annexure # R-2 to Affidavit. 

6.2. That further, the Department of Water Resources, River 

Development and Ganga Rejuvenation, Central Ground 

er Authority, Government of India, issued a 
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Registration Certificate for Existing / New Well under 

Section 10(1) of U.P. Ground Water Management and 

Regulation Act, 2019 (hereinafter referred to as "'the 

Ground Water Act, 2019') on 22.03.2023 for the well at 

the Benipur washing plant. Copy of the Registration 

Certificate of existing / new well for Benipur Washing 

Plant shown at Serial #9 is being annexed herewith and 

marked as Annexure # R-3 to Affidavit. 

6.3. That the District Magistrate, Prayagraj issued a Storage 

License under the Uttar Pradesh Minerals (Prevention of 

Illegal Mining, Transportation and Storage) Rules, 2018, 

in the name of Project Proponent, for storage of 4500 MT 

for Benipur washing plant, which is valid for the period 

from 04-03-2023 to 03-03-2026. Copy of the Storage 

License for the Benipur washing plant shown at Serial #9 

is being filed herewith and marked as Annexure # R- 4 

to Affidavit. 

(B) KAITHA LAKHANPUR WASHING PLANT 

11~,,_' 
' 

SHOWN AT SERIAL #16 OF ANNEXURE E OF THE 

REPORT DATED 17-01-2024:-
' .... 
; _.;, 

) :,:,Ir] 

•·; ·NQ 
,, 

: S.,J; 
..... ..._~_. ... ~ 
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7. That so far as the Kaitha Lakhanpur washing plant shown 

at Serial #16 is concerned, it is submitted that the 

UPPCB issued consent orders dated 26-08-2021 to the 

Project Proponent for the approved production capacity 

of 1800 Ton/Month Silica Sand for Kaitha Lakhanpur 

washing plant. The consent order dated 26-08-2021 for 

Kaitha Lakhanpur washing Plant is valid from 26-08-2021 

to 31-03-2024. Copy of the CTO dated 26-08-2021 for 

Kaitha Lakhanpur washing Plant shown at SI. # 16 is 

being annexed herewith and marked as Annexure # R-

2.to Affidavit. 

7 .1. That before expiry of the period of CTO for Kai th a 

Lakhanpur washing Plant, the Project Proponent applied 

for a fresh consent for 2000 Metric Tonnes / Month from 

the UPPCB, which was granted vide consent order dated 

23-03-2024 for the period from 0 1-04-2024 to 31-03-2029 

Copy of the CTO dated 23-03-2024 for Kaitha Lakhanpur 

/4 • :f washing Plant shown at Serial # 16 is being annexed 

f ~ ~ rewith and marked as Annexure # R-6 to Affidavit. 

I\• -, 
•·,\ . ~ll.'}· 

\ .. .-·}· .,.. . ,. 
. . ~. , __;.,_/ 

··---~ 
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7.2. That the Project Proponent applied for the Authorization 

/No-Objection Certificate for sinking of existing well 

under the provisions of Ground Water Act, 2019 for 

Kaitha Lakhanpur washing Plant shown at Serial # 16. 

The Ground Water Department issued a No Objection 

Certificate for Existing / New Well under Section 14 of the 

Ground Water Act, 2019, which is valid from 13-12-2023 

to 12-12-2028, for annual extraction of 7665 cubic 

meters. The Project Proponent has fixed a digital water 

flow meter as well as Piezometers. Copy of the 

Authorization /NOC dated Nil for Kaitha Lakhanpur 

washing Plant shown at Serial # 16 is being filed 

herewith and marked as Annexure # R -7 to Affidavit. 

7 .3. That pursuant to the No Objection Certificate for Existing 

/ New Well under Section 14 of the Ground Water Act, 

2019 granted in respect of the washing plant at Serial 

# 16 at Kaitha Lakhanpur, the Project Proponent 

received a Registration Certification in Form l(A) from 

the Ground Water Department. A copy of the Registration 
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Certificate under Form 1(A) is being filed here with and 

marked as Annexure # R-8 to Affidavit. 

7 .4. That the District Magistrate, Prayagraj issued a Storage 

License in the name of Project Proponent , for storage of 

4500 MT for Kaitha Lakhanpur washing plant, which is 

valid for the period from 04-01-2023 to 03-01-2026. 

Copy of the Storage License for the washing plant shown 

at Serial #16 is being filed herewith and marked as 

Annexure # R-9 to Affidavit. 

7 .5. That, therefore, the washing plants shown at Serial # 9 

and 16 have all the requisite consent orders, and are in 

complete compliance with the law. In light of the 

aforesaid reply, it is submitted that the reports are based 

on conjecture, completely absurd and far-fetched. Thus, 

the reports ought not to be accepted and deserve to be 

rejected in so far as the Project Proponent is concerned. 

,,a '. ( CJ --'A=L=LE=G=A"""'"T;;.,,;al=O...;.,N=S'---'I=N.;;.__..a..;R=E=S=--P E=C=-T=--..:Oc...:....F---:W=A~S.!...!H~I N~G 

:·\ ''•p~ PLANTS:-
•. <l Rt1g.. ,, 

1~ 
'. 
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® 
8. That contrary to the Reports dated 23.02.2023 and 

17.01.2024, the Project Proponent has not violated any 

norms or legal rules governing the operation of washing 

plants, nor caused any undue pollution. No specific 

allegation of pollution or other violation has been made 

against the Project Proponent in either of the Reports. 

Additionally, no allegation of wrongdoing has been made 

with respect of the Project Proponent in the Report dated 

12.03.2024, where it is mentioned that out of 42 washing 

plants, 35 washing plants are active. Based on inspection 

dated 04.03.2024 and 05.03.2024, the active washing 

plants were found to be in compliance with law. 

9. That at paragraph 7.2.1 of the Impugned Report, the 

allegation that the CTOs are required to be revised as 

they are not specific to the units is blatantly incorrect in 

respect of the Project Proponent, who has unit-specific 

CTOs. Regardless, the CTO in respect to the Project 

,,,-w~ 
,,;/~ ~"' t_ t:P.>t Dw ,ved; \ 
:!,• ~ 

Proponent is not required to be revised. 

• P,a 

".-::-. __ ... .=...,· 
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10. That paragraphs 7.2.3. and 7.2.4. of the Impugned 

Report contain mere suggestions for mechanical sludge 

removal and undesirable spillage of waste water. 

Additionally, there is no specific allegation of wrongdoing 

against the Project Proponent and Project Proponent in 

the said paragraphs. In any case, it is submitted that 

there is minimal spillage of wastewater in the 

surrounding areas, and the Project Proponent has a 

proper water recycling system. This is because the water 

used by the Project Proponent to clean silica sand is 

stored in a reservoir after usage, whereby the clay / 

impurities settle at the bottom. Once the clay is settled, 

the water is re-used to clean silica sand. 

11. That paragraph 7.3 of the Impugned Report merely 

contains an unsubstantiated suspicion of excess mineral 

stock in the washing plants. This allegation is false in 

respect of the Project Proponent. 

That allegations in paragraph 7.4 of the Impugned Report 

regarding approach roads not being in order and lack of 
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preventive measures for curbing air pollution, is 

specifically denied in respect of the Project Proponent. 

The approach road of the Project Proponent is in order, 

and additionally, the Project Proponent utilizes a system 

of water sprinklers to control air pollution and settle dust. 

13. That the present Reply has been filed bona fide and in 

the interest of justice. The Project Proponent reserves its 

right to add additional grounds for challenge including 

impugning any Joint Committee Report. The Project 

Proponent craves leave of this Hon'ble Tribunal to claim 

any such relief subsequently. 

14. That the Project Proponent is a law - abiding entity and 

has always complied with Environmental Laws, and the 

Project Proponent never indulged in violation of 

environmental laws. In light of the aforesaid reply, it is 

submitted that the Impugned Report dated 17-01-2024 

based on conjecture is completely absurd. The 

documents attached at Annexures to this affidavit are 

true copies of their respective originals . 
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15. That in totality of all aforesaid facts and circumstances, it 

is expedient to secure the ends of justice that this 

Hon'ble Tribunal may kindly be pleased to discharge the 

notice issued against the Washing Pant of Project 

Proponent shown at SI. # 9 and 16 of Annexure E to the 

of the Impugned Report dated 17-01-2024. 

VERIFICATION 

I, the deponent above named, do hereby verify that 

the contents of my above affidavit are true and correct to 

the best of my knowledge and belief and legal advice 

believed to be true by me. I state that nothing material 

has been concealed therefrom. 

,, 
Verified at __ on this .:)__{) day of March, 2024. 

~ 
DEPONENT 
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lJ.P. 1'0ll111io11 Conlrol Jloard 

CONSl!.'.NT ORDER 

Rl'f No. -
999.'-'fl PPCB/Alla ha bad(U PPCBRO)/CTO/air/ ALLAHABAD/2020 

To. 

Shri GY ANENDRA MISHRA-MANAGER 
M/s SHREE GIRDHARI LAL CHAWLA & SONS 
BENIPUR. BARA, PRAY AGRAJ 
ALLAHABAD 

Dated : 30/07/2020 

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended) 
to M/s. SHREE GIRDHARI LAL CHAWLA & SONS 

Reference Application No. 9149046 Dated: 30/07/2020 

1. With reference to the application for consent for emission of air pollutants from the plant of Mis 
SHREE GIRDHARI LAL CHAWLA & SONS. under Air Act 1981. It is being authorised for said 
emissions, as per the standards, in environment, by the Board as per enclosed conditions . 

2. This consent is valid for the period from 29/07/2020 to 31/03/2023 . 
3. lnspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board 

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the 
Air (Previntion and Controt of Pollution) Act, 1981 as amended. 

This consent is being issued with the permission of competent authority . JAGAT 

BAHADUR 
SINGH 

Digitally signed by 
JAGAT BAHADUR 
SINGH 
Date: 2020.07.30 
11 :52:34 +05'30' 

Enclosed : As above 
(condition of consent): 

Copy to: CEO-2, UPPCB LUCKNOW. 

<::-\#"~--. .11 ...... . • ~ ' 
.. . ,, 

·, 

''t 

For and on behalf of U.P. Pollution Control Board 

R.O., UPPCB PRAY AGRAJ. 

JAGAT 
BAHADUR 
SINGH 

Dig I tally signed by 
JAGAT BAHADUR 
SINGH 
Date: 2020.07.30 
11 :S2:S9 +0S'30' 

R.O., UPPCB PRAYAGRAJ. 

2031



.. 

1. 

3(a) 

3(b) 

3(c) 

4. 

5. 

6. 

7. 

8. 

9. 

U.J>. Pollution Control Board 

Dated: 30/07/2020 

CONDITIONS OF CONSENT 

This consent is valid only for the approved production capacity of Silica San<l-15 Ton/Day. 

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior 
3pproval before making any modification in product/ process /fuel/ plant machinery failing which 
consent would be deemed void. 
The maximum rate of emission of flue gas should not be more than the emission norms for the 

stacks. 
Air Pollution Source Details. 

Air Pollution Source Details 
S.No Air Polution Type of Fuel Stack No. Parameters Height 

Source 
1 DG SET DIESEL 01 Particulate AS PER E(P) 

Matter ACT 1986 

The emissions by various stacks into the environment should be as per the norms of the Board . 

Emission Oualitv Details Detail 
S.No I Stack No I Parameter I Standard 

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or 
otherwise mandatory . 
The equipment for air pollution control system and monitoring ,as proposed by the industry and 
approved by the Board should be installed in their premises itself. 
The modification or installation in the existing pollution control equipments should be done only by 
prior approval of Board . 
The operation of air pollution control system and maintenance be done in such a way that the 
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF & 
CC/or otherwise mandatory . 
Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF 
& CC/or otherwise mandatory . 
The unit should submit the stack emissions monitoring report within one month from issuance of 
consent order along with the point wise compliance report of the consent order . Further quarterly 
rnonilering report should be submilled . 

Specific Conditions: 

JAGAT 
BAHADUR 
SINGH 

Digit.illy signed by 
JAGAT BAHAOUR SINGH 
Date: 2020.07.30 
t I :SJ: 14 +0S'J0' 
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l. l lnit shall 111nin1:1i11 1l1l' A111birnl Air/Nuisc Q111di1y 11s per sla11di1rd. 

2. llni1 is dinYll'd In 111ai11tai11 lhc stack height alluched with D.CJ sets as per standard within 02 
nwnth .._~ alsl, maintain ,Kllll:--tic enclosures for Noise Pollution Control. 

3. Unit is dit'l'l'll'd IL, submit Stack Monitoring Report of the installed D.G Sets monitored by 
appn1wd laboratory within 03 month from approved laboratory. 

-1. Unil is dinx-ted to make a boundary wall around the premise within 03 month. 

S. Unit wi II stTengthen green belt in the premise of the total occupied area. 

6. Unit is directed to comply the provision of Solid Waste Rule 2016. 

7. Unit is directed to comply the provision of E (P) Act 1986 as applicable to the unit. 

S. Unit will not make any expansion without prior consent of the State Board. 

9. Unit shall submit Ambient Air Monitoring Report in 03 month. 

10. Unit is directed to submit compliance report quarterly. 

Issued with the permission of competent authority . 
Digitally signed by 

JAGAT BAHADUR JAGAT BAHADUR SINGH 
SINGH Date: 2020.0730 

11 :53:23 +05'30' 

For and on behalf of U.P. Pollution Control Board . 

R.O., UPPCB PRAYAGRAJ. 
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lJ.P. Pollulion Conlrol Board 

CONSENT ORDER 

Rd.No. -
99935/llPPCB/Allahabad(UPPCBRO)/CTO/watc 
r/ALLAHABAO/2020 

To. 

Shri GY ANENDRA MISHRA-MANAGER 
Mis SHREE GIRDHARI LAL CHAWLA & SONS 
BENIPUR, BARA, PRAY AGRAJ,PRA YAGRAJ,211000 
ALLAHABAD 

Dated : 30/07/2020 

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974 
(as amended) for discharge of effluent to Mis. SHREE GIRDHARI LAL CHAWLA & 
SONS 

Reference Application No :9149086 Dated :30/07/2020 

I. For disposal of effluent into water body or drain or land under The Water (Prevention and control of 
Pollution) Act, 1974 as amended (here in after referred as the act) Mis. SHREE GIRD HARi LAL 
CHAWLA & SONS is hereby authorized by the board for discharge of their industrial effluent 
generated through ETP for irrigation/river through drain and disposal of domestic effluent through 
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence 
to their foresaid application . 

2. This consent is valid for the period from 29/07/2020 to 31/03/2023 . 
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board 

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the 
Water (Previntion and Controt of Pollution) Act, 1974 as amended . 

This consent is being issued with the permission of competent authority . JAGAT 

BAHADUR 
SINGH 

Digitally signed by 
JAGAT BAHADUR 
SINGH 
Date: 2020.07.30 
11 :55:38 +05'30' 

Enclosed : As above 
(condition of consent): 

Copy to: CEO-2, UPPCB LUCKNOW. 

-·· -, 
. . 

l . 
• '.\ 

·, 
\. 

For and on behalf of U.P. Pollution Control Board 

R.O., UPPCB PRA YAGRAJ. 

JAGAT 
BAHADUR 
SINGH 

Digitally signed by JAGAT 
BAHADUR SINGH 
Date: 2020.07.30 11:55:51 
+05'30' 

R.O., UP PCB PRA YAGRAJ. 
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ll.P. POl.l,llTION ('ONTHOI. IIOAl<D, LUCl<NOW 

.-\t1t1l'\lll"l' lo Consrnl issul'd lo 1\1/s.SIIIU:1•: (;IRDIIAIU LAL CIIA WLA & SONS vidc 

1. 

4(a) 

Dated : 3()/071202() 

CONDITIONS OF CONSENT 

This consent is valid only for the approved production capacity of Silica Sand-15 Ton/Day. 
The' qu:rntity of maximum daily effluent discharge should not be more than the following : 

Effluent Discharge Details 
S.No Kind of Effulant Maximum daily Treatment facility and 

dischar2e,KL/dav discharee ooint 
1 Domestic 3 KLD Septic Tank 

Arrangement should be made for collection of water used in process and domestic effluent 
separately in closed water supply system. The treated domestic and industrial effluent if discharged 
outside the premises, if meets at the end of final discharge point, arrangement should be made for 
measurement of effluent and for collecting its sample. Except the effluent informed in the 
application for consent no other effluent should enter in the said arrangements for collection of 
effluent. It should also be ensured that domestic effluent should not be discharged in storm water 
drain . 
The domestic effluent should be treated in treatment plant so that the should be in conformity with 
the following norms dated treated effluent . 

Domestic Effulant 
S.No I Parameter I Standard 

4(b ). The industrial effluent should be treated in treatment plant so that the treated effluent should be in 
conformity with the following norms .. 

Industrial Effulant 
S.No I Parameter I Standard 

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from 
washing of floor and equipments etc should be treated before its disposal with treated industrial 
effluent so that it should be according to the norms prescribed under The Environment (Protection) 
Act, 1986 or otherwise mandatory . 

6. The other poJ.lutant for which norms have not been prescribed, the same should not be more than the 
norms prescribed for the water used in manufacturing process of the industry . 

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal 
Indian standards and its subsequent amendments/standards prescribed under The Environment 
(Protection) Act, 1986. 

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and 
disposed of on one disposal point. This common effluent disposal point should have arrangement for 
flow meter/V Notch for measuring effluent and its log book be maintained . 

Specific Conditions: 

JAGAT 
BAHADUR 
SINGH 

OlgllJlly signed by JAGAT 
BAHADUR SINGH 
OJte: 2020.07.30 11 :S6:02 
+05'30' 
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l. This l'1't1Sl't1t is valid fur W11shi11g ul' SiliL:11 S1111d-15 To11/D11y. 

2. l 111it is dit\'l'tcd h, t\'IISl' ur rccyckd wnler lltrnuglt ~ell.ling lank. 

-'· Unit is dit't'l'IL'd ll, 111.1kc prnvisiu11 ur Rnin Wntcr Hnrvcsling & Ground Waler Recharging within 
l)_', mnnths. 

5. Unit is dirL'L'tl'd to makc a boundary wall around the premise within 03 month. 

(,. Unit shall ensurc zcro discharge outside the premise . 

. Unit is directed to comply the provision of Central Ground Water Authority NOC if withdrawal of 
ground water. 

S. Unit is directed to install ISi Mark Water Meter on the installed tube wells for the measurement of 
water abstraction. 

9. Unit is directed to develop green belt of appropriate thickness around the premise with fast 
growing deciduous saplings. 

10. Unit directed to file Annual Compliance Report of the condition. 

11. For the expansion/diversification of the production capacity, pre-consent of the State Board shall 
be mandatory. 

12. Unit is directed to submit audited balance sheet of 2019-2020 for the verification of fee consent 
Air & Water. 

Issued with the permission of competent authority . 
JAGAT 
BAHADUR 
SINGH 

Digitally signed by 
JAGAT BAHADUR SINGH 
Date: 2020.07.30 
11 :56:13 +05'30' 

For and on behalf of U.P. Pollution Control Board . 

R.O., UPPCBPRAYAGRAJ. 
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llttnr l'nuh•sh l'oll11tlo11 ('onfrnl Bonni 
ll11ildill)'.. N,, Tl' I.'\' \'ililtttli Klt1111tl, ( i11111li Nn)'III', I ,11d<11ow-22(,IJ I 0 

I SllSS l1l I Pl'( 'H/:\ lln h11 h:111( l I Pl'( 'BIH ))/( 'T( )/hol h/l'IU V ;\(; IU,1/202] 

'\'\), 

;\ I ~ 

~IIRFF CIRntl.\RI I.AL CII:\" I.A.\:.: SONS 

HE:\ll'l'R. H:\R.,\. l'R:\ YA(;IU.1 

l)utc: 06/04/2023 

Application Jcl-
20408356 

Consolidatl'd Consl'nt to Opl'nttl' and Authorisation hereinafter referred to as the CCA (Consoliclatecl 
Consrnt & authorization) (Fresh) under Scction-25 of the Water (Prevention & Control of Pollution) 
.-\ct. 197-t and under Scction-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CC . .\ is hc>rt>by granted to SHREE GIRDHAlU LAL CHAWLA & SONS located at BENIPUR, BARA, 
PRA Y . .\GRAJ. subject to the provisions of the Water Act, Air Act and the orders that may be made 
further and subject to following terms and conditions :-
1. This CCA SHREE GIRDHARI LAL CHAWLA & SONS granted for the period from 06/04/2023 to 
31/03/2026 and valid for manufacturing of following products. 

s Product Quantity Unit 
No 
I SILICA SAND- 50 Metric Tonnes/Day 

TON/DAY 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended:­
(i) The daily quantity of effluent discharge (KLD) :-

1 Kind of Effluent I Quantity(KLD) I Treatment facility I Discharge point I 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as 
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit Crom time-to-time :-

Industrial Effluent Quality Standard 

S.No. Parameter Standard 

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprd1ensive STP as is required with 
reference to influent quantity and quality.In case or stoppage or l'unctioning or STP, production has to be 
stopped immediately and this Board has to be intimated by fox/phone/email with a report in this regard to be 
dispatched immediately. 
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IS Nn. ] r11rn111,'h'l'S I Sf11111l11nls 

-'· (\indithllls 11111kr Air ll'n•wnlion 111111 ( 'onfrol of 1'0ll11flo11) ;\cf -l'JHI us amended:-
i, l'h,' :11111li,:1111 ~h:ill 11~,' 1'1,ll11\\'ing l'lll'i 1111d install :1 eu111prchc11sive conlrol system consisting uf control 
,'quil'm,'nt :i~ r,'quir,'d \\'ith l'l'l'l'l'l'lll'l' to generation ol' c111issio11s and orcratc and maintain the same 
c,,ntinu,,u~ly ~11 a~ 111 :i,-hil'\'l' the level or pollutants to the following standards. 

Air Pollufion Source Details 

S No. ..\ir Typ,• of fud Slack no Control Height of 
Pollutiou Device Stack 
Source 

1 DGSET15 DIESEL 01 Particulate AS PER E(P) 
KVA Matter ACT 1986 

2 PORTABLE DIESEL 01 Particulate AS PER E(P) 
CHAKKI Matter ACT 1986 

Emmission Quality Standards 

SNo. Stack no Parameters Standards 

1 01 Particulate Matter AS PER E(P) ACT 
1986 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately 
(ii) The unjt will not use any type of restricted fuel. 
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is 
required for meeting the ambient noise standards for night and day time as prescribed for respective 
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

Standards for Industrial Commercial Residential Silence 
Noise level in Area Area Area Zone 
db(A) Leq 

Day Night Day Night Day Night Day 
Time Time Time Time Time Time Time 

75 70 65 55 55 45 50 

4. Essential documents to be submitted by the Industry/Unit ns Applicable :­
(i) Environment Statement in Form-V of' Environment (Protection) Rules, 19~6. 

Night 
Time 

40 

(ii) Quarterly compliance report of the CCA, photogrnph ol' LTP/ APC's/Wnstc StDrngl' Arra, 
5. Competent Authority reserves the right to change/modil'y/adcl any lime any condition DI' this CC A. 
6. Unit has to comply with the following specific & general conditions. Non compliance of any prnvision of 
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and 
Trans boundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Ruks. 
7. Jn compliance to the G.O IOI 1/81-7-2021-09 (Writ)/2016 datcd.13.10.2021 issued by Department of 
~ 'ronment, Forest and Climate Change, Ullar Pradesh. You arc direetccl to develop IVliyawaki Forest as 

~...-;.:::.--r, • P available at URL:-http://www.upccp.in/TrniningSession.aspx for ensuring timely compliance of 

qp 
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@ 
tin~ dtt\','ll\'11. ~\'II :t1\' lw1,·h~· dir\'\'l\'d 111s11h111i1111,11111 g11:m111ice will! 111i11i111111n v;ilidily of one yec1r of the 
,lllh'lllll ,'l]\11\ :lll'III l\1 tit,-~11111 ,,r i11ili1tl \'\lll~l'III lees (/\ir 1111d W:1ler) 01' l{s, S(J,(J(J(J/-(I{~. f!ifty Thousand 
l)11I~) \\'hi,·h\'\'\'r i~ 11\\ll\', wi1hi11 .Ill d11ys l'n,111 lite diile of' iss11:111cc of' lhis ccrtif'icc1te. In cc1se of non­
\'\'llll'li:11\\'l' \,r this dit\'\'li,,11, y,H1r n111s,·11I will he revoked by Ilic Hoard. 
~. tr th\' 1111i1 \ISl'S lhc lll\'llt\\l l\':tll'r :111d rL'q11ires lite per111issio11 f'ro111 SClW /\/CGW /\ for wc1tcr abstrnction 
tlw11 tlw i11d11,1r~· "ill lt:I\·,, l\1 \,h1:1i11 N\, ub,il'eliu11 cerlil'icule l'or abslniclion of' ground water. It will be the 
r,:s11\1nsihili1~· ,,r th,- i11d11,1ry 1,, L'lllltply with lite various conditions of' the NOC obtained from the 
l'\ 1111\'L'lrnt :1111h,1ri1y :111d sub111i1 lo lhc Board, withi11 J rnunths tirne f'ailing which CTO will be revoked. 

Grnu:11 Conditions:-
\. The applicant shall get analysed the samples of eflluenl/emission/hazardous wastes at least once in a three 
11lL1111h from the 1:-iboralory recognized by the MoEF and shall report to the UPPCB. 
2. The :-ipplicml shall however, not without the prior consent of the Board bring into use any new or altered 
outlet for the discharge of effluent or gases emission or sewage waste from the unit. 
3. Treated lndustial w:-iste water and domestic waste water shall be disposed jointly at one disposal point. 
The applicant shall provide discharge measurement equipment at final disposal point. 
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 
occur in excess of standards laid down, such information shall be reported to the Board's offices and all 
other concerned offices. ln case of failure of pollution control equipment, the production process connected 
to it shall be stopped with immediate effect. 
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, 
it shall be imperative to stop production in the industry with immediate effect and such information shall be 
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 
the Competent Authority. 
11. The applicant shall apply before the 60 clays of' expiry of CCA or any change in production types/ 
production capacity/Jrnrnul'acturing process/capacity enhancement etc. or any change in eflluent discharge 
point or emission point 

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as 
may be necessary. 

Specific Conditions:-
!. Unit shall maintain the Ambient Air/Nuise Quality as per standard. 
2. Unit is directed to comply the provision or l (P) Act 1986 as applicable to the unit. 

3. Unit is directed to maintain the slack height attached with D. G sets as per standard within 02 month & 
also maintain acoustic enclosures for Noise Pollution Control. 

4. Unit is directed to submit Compliance of'Ground Waler Authority if withdrawal of ground water. 
~5 • is directed to make a boundary wall around the premise within 03 month. 

• i · ·~·engthcn gn.:en belt in the premise ol' !hi: total uecupii:d ,1rea. 

-~ 
M' 

~ Re.~./~ 
·\~:O: 
-\~~ 

'~. 0. -~-
·-·· 

\ ~ 
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. l 1nit is dit\','t,'d 1\1 1\'11S,' ,,1'1\T~1ckd wnter thru11gh sell ling p:iccu lank. 
~- llni1 is dir,','ll'd t\, m:1kc pnwisi 1,n 1,1· Rnin Waler I lnrveslii1g & Ground Waler Rcdrnrging within 03 
nh 1nths. 
0 . Unit is dirl'\'tl'd 1l1 mah' a bo11ndnry wall around 1he premise wilhin 03 monlh. 

I 0. Unit sh:1ll l'nstll'l' zno discharge outside the premise. 
11. Unit is dirl'l'll'd lo install ISi Mark \Valer Meter 011 the installed tube wells for the measurement of water 

:ibstr:tl'liL,n. 

12. Unit directed lo file Annunl Compliance Report ol'lhe condition. 
1.:,. Unit is directed lo comply the provision of Solid Waste Rule 2016. 
1-l. Unit shall submit Ambient Air Monitoring Report in 03 month. 
15. You are directed 10 submit purchnse of Raw Material/Sand sand every quarterly. 

Digitally sign'?d by 
RAMESH KUMAR SIIIGH 

Copy to: 

CE0-2, UPPCB LUCKNOW. 

RAMESH 
KUMAR SINGH ~:,1,°~~~~0~j°; 
R.O., UPPCB PRAYAGRAJ. 

RAMESH ~~g;:~~ ·:~::Rb~"lGH 

KUMAR SINGH ~:•,e~,;~2
: 0°:i~6 

R.O., UPPCB PRAYAGRAJ. 

2040



) , 
11IJu11l·l1l1111k 

(;round Waler l>cparhncnt 
(N11111:1111i (;11111~1· 81 Hurni W11h-r ,',1111ply Uq111rt111c11tJ 

Ministry of ,lal Shaldi 
(;own11m•nl of Uuar l'nulcsh 

Form J (A) 
{Commt'l'l'ial or lnduslrial or lnfrastrnctural or hulk user) 

lScc Ruk 8( I )I 

Certificate Of Registration Of Existing/New Well 

[lllSI0(\) of the llttar l'rndcsh Ground Water Management and Regulation Act, 2019} 

Rrgistration No.: 202302000\26 

:\amr of 1hr Ownrr 

.-\ddn·s~ ofthr .-\pplir:rnl 

Datr of Submission 

RISH! CHAWALA 

Benipur, Slmakargargh, Bara 
Prayagraj 

06/02/2023 

Application Form Serial No. 

Specimen Signature 

Comp:111y :\amc Shree Girdhari Lal Chawala and Sons Company Address 

Location Particulars 

Dis1rir1 

1'101 :\o./h:.hasra No. 

Ward No./Holding No. 

Prayagraj 

Particular of the Existing Well and Pumping Device 

Date of Construelion/Sinking of the 
Well 

Type of Well 

l'urpuse of well 

S1rainer l'usilion (For Tube Well) 

Opcruliunul Ocl'irc 

01/01/2022 

Tube Well/Boring 

I nduslrial 

S11b111crsihk 

Lkclric Mulor 

Dal,· of E11ergizaliu11 1)11 Casi· uf El1·1·1ri1· Pump) 

Block 

Municipality/Corporation 

Depth of the Well (In meter) 

Assembly Sizc(For Tube Well) 

II.I'. of the l'nmp 

l{nle ufWitlulrnwnl (m3/hr.) 

o 1/U 1/2022 

PG IU0223 RIN0059 

Shree Girdhari Lal Chawala and 
Sons 

SHANKARGARH 

No 

NIA 

-15.72 

2.00 

LUO 

Thi, .:cnificale ofrcgi,1ra1iu11 ,s issued u111hc basis 01'1h,· i11J,,rn11111u111·11r111shl'd hy llll' :tpplic11111 subj,·,·1 Ill 1h,· ,·u11d11ill11S s1111,·d ,)1,·rk:11". 

Cu11ditiu11s 

J. For 1hc purpose uf 111casuri11g a11J rccurJi11g !he q11a111i1y uf ground w111cr es1rnc1c,l. uvery snid user sh11II ullis w111cr 11101,·rs, whid, r,·l',ml rntc and 
qua111u111 of cx1rac1iu11, al uulkl of pumping devices 1111d ii shall be pres11111ud 1h111 ihu q1111111i1y rc,·urdud h)' ihc 111c1cr hus b~un cx1rnc1cd by the snid user, 
u111il 1hc cu111rary is proved. The rule ofcx1rnc1io11 ufgrm111d 11•:tlcr from lhc wdl ns shown in i1um .l(k) shnll 1w1 uxccud 1,1 lhu recorded rule Ihm, wnta 
1111.:trrs. 

2. ·1 hr Dis1ric1 Gru1111d W111rr Ma11.igrme111 Council rcscrvcs lhl' righl Ill slop cs1rnc1iu11 or gruuml wnlur from lhc well du,· 1,, qu11li1y huznrds ,,r uny ,,1hcr 
reasons. if 1hr si111a1iu11 ,u drn11111Js. 

3. In case uf1111y ch1111ge ufuwuership uf1l1e cxis1i11g well, l'resh rcgis11111iu11 hns lu he llhlninrd. 
~- l~u cl11111gc uf!ol':tliu11, Jrng11, n11c ufwi1hdrnwal :tllll p11111p111g tkvic,· 111 rcspc,·1 ul'ihc csis1111g well ns illllic111,·d 111 SI. (2) 11ml (J) ,,1'1his c,·nil"ic111,· 

shall h,· made w11huu1 priur permission ul'lhc Districl Ciru1111d W111cr tvl111111gc111c111 L'll1111cil. t\ny d,·vi111iu11 in lhis rcgurd shnll lcml 1,1,·1111cd\11lilln llflhis 
rqiis1ru1iu11. 

5.111 casl', a11y uflhe purlirnlars / i11l'urn1111iun li1rnishcJ hy lhc 11pplicu111 in his applic111iu11 for iss11t111cu oflhis rugislrnlilln is found Ill be incurrcct during 
vcrilirnliun ul l/11)' s11bscquc111 s111gc. 1his rcgis1rn1iu11 is linhlc for c11nccl\111iu11. 

6. Cunstruc1iu11 uf piczumclcrs 1111J i11s1all111iu11 uf digi111I w111er kw! rccurdurs wilh 1ulu111<•1ry shnll he m1111dnlllry for user. Depth nm\ zllnc 1upped of 
pia.u1m:1cr should be e1>111111c11s11rn1c wilh 1h111 of lhc p11111pi11g well. The dnln. oh111i11cd lhllll di~ilnl wulcr kvd rccm'lkrs shnll he mnde uvailnbk 10 this 
ul'licc un 1110111hly has,s. 

7. Guidl'lin1•s for J11stnlluti1111 of l'il'Zollll'll'l'S 1111ll lh1•ir ~l1111i1t11·i11~ 

aboul:blank 

\ J 
\\\:. :' 

• ,: ',.0►· ~ ~/ 

1/2 
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nlJoul:IJlonk 

l'll'i\'llWh'I ,~ n b\,l\'\\l'II 1t1b\'\h'll IIS\'d nul~ liu 11H.'IISUI i111t thl' wnlcr level hy l11wcrl111J lhc t:ipc/ srn111dcr or aulomalit: water level mc:a1ur1ng 
1..•qu,pnwn\ It 1~ nb\, w:1..•d h' tnh1..• \\llh'I sn111pk li11 w11h.·1 q1111l11y 1cslillL1, whc11cvcr 1H.:ctlcd (lc11crnl g11idcli11cs f,,r i11~1allali1,n ,,fp1c11Jmclers are a 
r\,111.," ~ 

0 1 lw 1,10,,lll,'l,·r is 11, hr 11is111lkd/rn11sln1,·1,·d 111 lhc 111i11i1m1111 ul' 51J 111 disla11cc l'ro111 lhc p11111p111g well lhrc,ugh which g,,,uml waler 1, being 
\I 11h,h:l\\ll. nw dllllll\'ll'I' ,,r1hc pil'l.lHlll'il'I' should h,· nhuul ,1" lu 6", 

0 rlw ,kplh ot'1h,· pi,·1u11w1,·r should he s11111,· ns is cnsc ul'lhe pu1111,i11g well from winch gro1111d waler 1s being abqlraclcd If. mr,rc than one 
p1c1,11nc1m, :m· 111s1:1lkd lhc second pil-wlllel,·r shuuld lllu11ilur 1he shnlluw gru11nd waler regime. II will l'acililale shnllc,w as well a, deeper 
gn,u1llt w:,tcr ri4uifcr monitoring.. 

• No. ,,t'pie10m,·1crs lo he c1ll\SIT11c\cd & Type ul'wn\cr level moniluring mechanism shall be as per below !able: 

()u:mlum ol'Grnund wnler wi1hdraw11I (cu111/dny) 

<IO 

11 - 50 

50- 500 

> 500 

No.or piczomclcrs required 

0 

2 

Moniliring Mechanism 

Manual 

0 

0 

0 

OWLR wilh Telemelr/ 

() 

0 

2 

• The measuring frequency should be monlhly and accuracy of measurement should be up lo cm. \he reported measurement should be given in 
mc1cr up10 1wo decimal. 

o For measuremenl of waler level sounder or aulomalic waler level recorder (AWLR)/ Digital Aulomalic waler level recorder (DWLR) wi1h 
1eleme1ry system should be used for accuracy. 

o The measuremenl of waler level in piezometer should be \aken, only aller !he pumping from !he surrounding lube wells has been stopped for 
aboul four lo six hours. 

• All \he delails regarding coordinates, reduced level (wilh respec\ lo mean level), deplh, zone !aped and assembly lowered should be provided 
for bringing lhe piezomeler into the Hydrograph Monitoring Sys\em for Ground Waler Departmen\, Unar Pradesh, and for its valida1ion. 

o The ground waler quality has lo be monilored twice in a year during pre-monsoon (May/June) and posl-monsoon (Oc10ber/November) penod; 
Quality may be got analyzed from NABL approved lab. Besides, one sample (I It capacity bonle) lo lhe concerned Director, Ground Water 
Department, Ul\ar Pradesh, for chemical analysis. 

o A Permanent display board should be inslalled al piezometerffube wells site for providing \he location, piezomeler/ lube well number, deplh 
and zone lapped of piezomeler/tube well for standard referencing and idenliticalion. 

• Any olher sile specific reguiremenl regarding safely and access for measurement may be laken care of. 
8. Any olher condi1ion(s) Iha\ may be imposed by !he District Ground Waler Managemenl Council. 

Dale :2210312023 

Place:Prayagraj 

about:blank 

This certificate is electronically generated and does not require digital signature 

212 
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